NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, COURT-II

1. IA 3590(MB)2022-Sec.12A IN C.P.(IB)-4466(MB)/2019

CORAM:
SHRI SHYAM BABU GAUTAM JUSTICE P. N. DESHMUKH (Retd.)
HON’BLE MEMBER (T) HON’BLE MEMBER (J)

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 28.11.2022

NAME OF PARTIES: - IA 3590/2022 Mr. Shyamsunder
Purshottamlal Dhanuka Interim
Resolution Professional
IN THE MATTER OF
Hexacom Technologies Pvt Ltd
V/s
Globalone Technologies Pvt Ltd

APPEARANCE :
FOR APPLICANT : Adv Ruturaj Bankar
IRP : Mr. Shyamsunder Purshottamlal Dhanuka.

FOR RESPONDENT : Absent.

Section: 12-A U/s 9 of Insolvency and Bankruptcy Code, 2016
ORDER

The matter is taken up through Virtual Hearing (VC).
IA-3590/2022 - This Application is filed under section 12-A of the

Insolvency and Bankruptcy Code, 2016 by Mr. Shyamsunder
Purshottamlal Dhanuka the IRP of the Corporate Debtor placing on
record the Settlement Agreement of the Consent Terms dated
19.11.2022. The IRP is present in person and submits that whatever
expenses that have been incurred by the Interim Resolution
Professional during the pendency of the CIRP of the Corporate Debtor,
that expenses has been paid by the Corporate Debtor to the full and

final satisfaction of the IRP. Since the Corporate Debtor has paid the
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entire amount to the full and final satisfaction of the Operational
Creditor nothing remains in the Company Petition. Accordingly the
Corporate Debtor is allowed out of the rigour of the CIRP. In view of the
above observations IA-3590/2022 is allowed and disposed of.
According the Company Petition No. C.P.(IB)4466/MB/2019 stands

closed. File to be consigned to records.

sd/- sd/-
SHYAM BABU GAUTAM JUSTICE P. N. DESHMUKH
Member (Technical) Member (Judicial)
28.11.2022

AARTI



